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2 CP 80/2018

ORAL ORDER
(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))

The applicant has filed this CP alleging wilful disobedience of the order
of this Tribunal dt. 14.07.2017 in OA 572/2016 by the respondents. Notices
were issued to the respondents.

2. When the matter is called, learned counsel for the CP respondents
produces a copy of the order of the Hon'ble Madras High Court in the WP
challenging the said order wherein it has been recorded that the respondents
therein ie, the OA applicant would not press the matter of contempt before this
Tribunal till the WP is disposed of by High Court.

3. In view of the above development, we are not inclined to proceed with the

contempt. Accordingly, CP is closed. Notices discharged.

(P. Madhavan) (R. Ramanujam)
Member(J) Member(A)
04.02.2019
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